
BENCH-І NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH

KOLKATА

For Order

CA(IB)No.807/KB/2018

CA(IB)No.365/KB/2018
Misc.A.No.220/KB/2018

Misc. A. No.674/KB/2018
in C.P.No.173/KB/2017

Present: Hon'ble Member (J), Shri Jinan K.R.

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 22th ОСТОBER, 2018, 10:30 A.M.

Berger Paints India Ltd.-Versus-Precision Engineers &
Febricators Pvt.Ltd.Name of the Company

8 & 9 IBC

201

Under Section

SI.

No.

Name & Designation of Authorized

Representative (IN CAPITAL LETTERS)

1. Snehashis Sen, Advn

Appearing on behalf of

For LfT Finance

Lirmted

Signature with
date

For Resolution Applicant

Sen

22/10/
18

D. Sah

22.10-18.
2. Anirban Ray, Adw

Debraj Sahe, Adu

1 RAMESH CHANDRA PRUSTI, ADV
. 2

2 MANICVI KABI, ADV.

UBOI

S Finanicul enditon
ORDER

Menk
ebiA

Ld. Counsel for the Financial Creditors as well as Ld. Counsel for

the Resolution Applicant is present.

At the juncture of pronouncing the orders in the applications

listed on today, Ld. Counsel for the L & T Finance Ltd. submits that,

talk of settlement is going on with Corporate Debtor and submits that

his submission is to be recorded. Accordingly recorded.

22/10/2018



It is submitted on the side of the Resolution Professional that

due to his ill health, he may be replaced with another Resolution

Professional to continue with the Liquidation process. It is recorded.

Common order in CA(IB) Nos.807 and 365/KB/2018 and

Misc. A. No. 220/KB/2018 is pronounced vide separate sheet. Order

in Misc. A. No. 674/KB/2018 is pronounced vide separate sheet.

Urgent certified copy of the orders be issued, if applied for,

upon compliance with all the requisite formalities.

sd

(Jinan K.R.)
Member ()
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IN THE NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH

KOLKAТА

CA (IB) NO. 674/KB/2018
IN

CP (IB) No.173KB/2017

Coram: Shri Jinan K.R., Hon'ble Member (Judicial)

IN THE MATTER OF:

An application under Section 60 (5) (C) of the Insolvency and
Bankruptcy Code, 2016 read with Insolvency and Bankruptcy
(Application to Adjudicating Authority) Rules, 2016.

And

IN THE MATTER OF:

UNION BANK OF INDIA

..Petitioner/Financial Creditor

And

IN THE MATTER OF:

BERGER PAINTS INDIA LIMITED, a limited Non-Government

Company, limited by shares registered under the provisions of the
Companies Act, 2013 and having its registered office at 129 Park
Street, Kolkata 700 017 in the state of West Bengal under the
aforesaid jurisdiction.

Petitioner

VERSUS

IN THE MATTER OF:

PRECISION ENGINEERS & FABRICATORS PRIVATE LIMITED a

private limited Non-Government Company, limited by shares

registered under the provisions of the Companies Act, 2013 and
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having its registered office at 1166B Shyama Prasad Mukherjee Road,
Flat No.3D Merlin Link, Kolkata 700 026 in the state of West Bengal

under the aforesaid jurisdiction & Ors.

Counsels on Record:

1. Ms. Ishani Sengupta, Advocate ] For the L & T.

] Finance Ltd.

1. Mr. Wrishik Ganguly, Advocate ] For the Ex. R.P.

1. Mr. Abhrajit Mitra, Sr. Advocate ] For the

2. Mr. Anirban Ray, Advocate ] Resolution

3. Mr. Debraj Sahu, Advocate ] Applicant
4. Mr. Rajesh Upadhyay, Advocate

1. Mr. Ramesh Ch. Prusti, Advocate

2. Mr. Balaram Pandit, Advocate

] For the Union Bank

] of India

1. Mr. Joy Saha, Sr. Advocate ] For the

2. Ms. Manju Bhuteria, Advocate ] Axis Bank

3. Ms. Urmila Chakraborty, Advocate

4. Mr. S. K. Banerjee, Advocate

Respondents

Date of pronouncement of the order: 22nd October 2018.

ORDER

1. This is an application filed by Union Bank of India praying for

recalling the Order of Admission passed under Section 31(1) of the

Insolvency & Bankruptcy Code, 2016 (in short the I & B Code) alleging

that the Corporate Debtor / Resolution Applicant, who is a promoter

director of the Corporate Debtor has suppressed material facts regarding

the winding up proceedings pending before the Hon'ble High Court at
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